
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No/349/93 
UXsx 

DATE OF DECISION 6th Docentber, 1994 

hrj R..P.Vsni 

4r. I. Pirdy 

Versus 

Uniofl of Iridi & rs. 

14r .ki1 Kure shi 

Petitioner 	' 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM 

The Hon'ble Mr. • Fdhcr ishcia n 

The Hon'ble 	Dr.R.Kjcx na : 	bar (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri h.P.Vasani 

accounts Off icex ('i'R-vIIr) 
hmedahad Talecorn.District 

Office of te Area Menage(Ccritrel) 
Varlijyc 3havan, 
Ahrnedabad 	 Appi ice nt 

Advocte 	Shri I.1i.Pandya 

versus 

Union of India,Through: 
The Chairman, 
Deprtriient of Tüecommunicctio:is, 
Sanchar ehavLin,Parliament Street, 
New Delhi-liD 001 

Chief Gc•flCLtl anager, 
Guarat Telecom.Circle, 
Khenour,thmeda bad. 	 Respondents 

advocate 	6hri Akjl Kureshi 

ORAL JUDGMENT 

C.k. 3 49/93 
Dte: 6-12-94 

Per Hon' bit Shri V.Radhakrishnan 	 Member (A) 

Ar.Pandya,counsel for the aeplicant stLes 

that the apclicrit will be satisfied at this stage, if a 

time-limit is fixed for finalising the inquiry against him 

and decision thereon is communicated to him with liberty 

to adopt lagdl remedy, in case he is dissatisfied with 

the decision. in view of the above, the respondents are 
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hereby directed to firia1is the inquiry proceedings 

against the appliccint before 28-1-1995 and cornrnunicat 

the decision thereof to the applicant wIthin 10 days 

thereafter. In view of th above directions, Ir.paridva 

request5 for permission to withdraw the O.A. with 

liberty to file a fresh O.., i case the applicant 

Is aggrieved by the' dcision tak.ri. Permissionì granted 

with liberty as prayed for. O.. stands disposed of 

as withdrawn. No order as to costs. 

V.Radhakrishnarì ) 

iem bar (j) 	 Member () 

s sh * 



te 	flffice Hepor 

15-2.- 995 lO9i5 

-ieard the learneo co;1.  

xtensL.n of time granted uo 30-4-L 

i.A.P,t nds dis::osed cf accordingly. 

)r. R.K. axena) 	(V. Radhakrishnin) 
ember (J) 	 Merj-r (A) 

7/6/95 

14.7.95 

93 

iir. 1cjr1:T 

:f time granted up to 30/6/199. 

Inuiry should be completed bC 
that date. No further extension of 

time may be given. M.A./367/95 
stands dispose(f, of. 

(V. adhakrishnan) 
Nern.her(A) 

a t. 

Mr. Pandya states that the second tire 
respondents coming for extension of 
time. mi view of the circumstances 
explained, extension f time. is grente 
up to 31-8-95 by which time the netter 
should be finalised in all respects. 
Respondents shoild note that there 

1 	ie no further extension of time 
will be given. M.A ed of. 

W. 1dhakrjshnan) 
Member() 



CENTRAL ADMINIS'jl - ATIVE TR EBUNAL 
AHNEDAB BENCH 

PP1icatia No 

Transf0r AopJjcatj0 No 	
of 

CERTr ICATE 

Certified that no further action Ls reire to be taken 
the case is fit for consignment t the Record Ronm (Decid) 

Iat 

Countersign 
ç. 	

Sinatireo the De ing 
Ass Stant / 

Sectjn Officer.  
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